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Office Note 	 11  Court Orders 

- 

. I 

117.2.95 	' 	 Learned counsel Mr J.L.Sarkar 
fhl3 	ppJ1uon Is 11 
form this application on behalf of 

C. F. of Rs. 501 Or Ikram Hussain, a civilian officer 
epctcd vi'J 	. now working as Chief Medical Officer, 

,29 Assam Rifles, 	Kohirna,Nagaland. 
.aied 	•... 	S..\ 

'This application is against the order 
I I 

of transfer contained in A,nnexure—E 

1' 'to the application moving the appli- 

cant 	from 29 AR to 13 AR. Learned Sr. 

Mr S.Alj is present and 

treç.eives copy of this application. 

Heard counsel of the parties. 

The grievance of the applicant 

jis against the transfer from 29 AR to 

13 AR,ThjS application has been 

isubmitted by the applicant only on 

16.2.95 during the pendency of dispos&- 

of representation dated 23.1.95 

jaubmitted by him to the Respondent No.- 

3. In this zppi representation the 

applicant has made his prayer for 

reconsideration of the order of 

transfer aforesaid on the ground of 
S 
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17.2.95 	children education, on the ground of 

his health and on the ground of his 

.. -.• 	 construction of house as he is 
I nearing retirement. On these grounds 

- . 	
. 	1....!e had requested for posting to 

Dimapur and .Shillorig. Alternatively1 

tht àannot be granted he may be 

i~gLv ..ert.ed back to his parent depart-

ment i.e. Central Health Service and 

i. 	 till thenhe .should be retained in 

. 	
-the present posting in 29 AR. The 

. appictin tln been filed during 
- 	 ? the pendency .. of hs repTentation. 

the application is therefore disposed 

	

.-. 	

of with 	 Threspon- 

.. 	
' dents will dispose of the represen- 

tat.ion dated 23.1.95 expeditiously. 

The applicant is at liberty to 

approach this Tribunal again if he 

is aggrieved by the order. Pending 

disposal of the representation by 

eJ/ 	
the respondents the implementation 

t 

 

of the transfer order vide Annexure-E 

insofar as it relates to the 

applicant is stayed. 

The application is disposed of 

with the above direction. 

Copy of this o:der may be 

.i 	furnished to the counsel of the 

parties. 
I 	 I. 

I  4Membe 
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An application under section 19 of the Administrative 
• 	

Tribunals Act, 1985. 

0. A. No. 2 	/1995 

Dr. Ikram Hussain 
Applicant 

-versus- 

Union of India & Ors. 

Respondents 

INDEX 
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1. Particulars of the applicant: 

Dr. Ikram Hussajn 

Chief Medical 	clth Officer 

29, Assam Rifles, Kohima, 

Nagaland. 

2, Particularg of Respondents : 

le 	Union of India, 

through Secretary 	Govt* of india 

Department of Health, 

Ministry of Health & Family Welfare, 

New Delhi. 

2.. 	Director,Generál, 

Govt. of India, 

Department of Health 

Under the Ministry of Health and Family Welfare, 

New Delhi. 

34 	Director General, 

Headquarter of Directorate General, 

• 	 - Assarn Rifles,, 

Shi1long-79301. 

30 Particulars for which this application is made : 

This application is made against the transfer and 

posting order of the applicant from 29Assam Rifles, 

• 	 Kohima, Nagaland to Naginimara, 13 Assam Rifles, Nagaland 

and alsoth the prayer, either to accomooda'te him to 
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his choice place of posting or to revert to his  

parent department of health under the Govt. of India, 

Ministry of Health Services and Family Welfare as the 

term of Defence Service is over, long back in terms of 

appointment order issued uder letter No. A.12025/97/ 

72-CHSIIZ Govt. of India, Ministry of Health and 

gamily Planning dated 31.1,1972, 

4. 	Limitation ; 

That the applicant declare that the application 

is Within lirni,tation prescribed under the Central 

Administrative Tribunals Act, 1985, 

5,, 	Jurisdiction: 

That the applicant further declare that the 

application is within jurisdiction of this Hon'ble 

Tribunal. 

6 • 	Facts of the case : 

1. 	That the 14AP11ONXiax applicant is a Citizen of 

India as such he is entitled to all the protection 

and Privileges guaranteed by the Constitjon of India 
The applicabt was appointed by the Govt. of India 

North East Frontier Agency administration on 4th August, 

1969 vide letter No. MED/W30_69/9 dated 24. 9.69 on 

ad-hoc basis and posted at Tuensang, Nagaland in the 

interest of public service under 8th Bata1ion, Assam 

Rifles. The seice of the applicant was regularised  
vide Ministry of Health and Family Planning,. Govt. of 

India letter No. A-1202 5/97/72_CHS_II of 31.1.1972 

0 
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Be it stated that there isa clause in the offer of 

appointment letter in paragraph IX indicating the 

liability of serving under the Defence the relevant 

portion is quoted hereunder : 

"ix. Sk He/She shall, if so required, be liable 

to serve in any defence service or post connected 

with the Defence of India for a period of 

not less than 4 yearsinc1t.iding theperiod spent 

on training, if any provided that (a) he/she 

shall not be required to serve as aforesaid 

after the expiry of ten years from the date of 

appointment, (b) he/she shall not ordinarily be 

required to serve as aforesaid after attaining 

the age of 45 years." 

The applicant accepted the of fér of appointment 

and accordingly he is allowed to continue in 8th Battalion 

of Assam Rifles in Tuensañg,. Nagaland till 31st January, 

1976 and thereafter the applicant was posted to 7th 

Battalion of Assam Rifles at Jairampur, Arunachal 

Pradesh, But on joining the Battalion the applicant was 

sent to the outpost called Changlang in Tirap District 

of Arunachal Pradesh and he spent there at about two 

years. Again in Sepernber 198 the applicant was trans-

ferred and posted to xx a very difficult station at 

Zuneboto., Nagaland, where the applicant had to serve 

in some of the outposts attached to the Battalion in a 

very interior places and mode of journey to some of the ott 

posts were on foot only. 

ii. 	In the year 1982, the applicant was promoted to 

the post of Sr. Medical Officer by the Ministry of 

Health and Family Welfare vide their letter N0,  A,11014/ 

2/82-CHS-II dated 5,8. 1982 without involving any change 
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of place of posting. In February, 1987 the applicant 

was posted to Delhi Administration in the Department 

of Health vide Ministry of Health and Family Welfare 

Letter Not A.22012/42/86...CHSII of 19.2.1987 but due to 

non-availability of substitute the applicant could 

not be relievedby the Director General, Assam Rifles 

which was comnunicated to the Under Secretary to the 

Govt. of India, Ministry of Health and Family Welfare, 

New Delhi vide letter under reference No. 1.14015/30-

69/IH-15 AR/ME(A) dated 11.3.1987. The relevant portion 

of the letter dated 11.3,1987 is quoted below : 

I. 14015/30-69/IH-15 AR/ME(A) Dt.11.3.1987 

Under Secretary 
to the Govt. of India. 
Ministry of Health & Family Welfare 
Deptt. of Health) 

1 ew. Delhi, 

TRANSFER OF DR I HUSSAIN o  SENIOR MEDI 
OFFICER (cHs) FROM ASSAM RIFLES. 

S ir, 

I am directed to refer to your order No, A 22012/ 

42/86-cF15-II dated 19th Feb 87 on the subject 

noted above and tostate that it will not be 

possible to release. Dr. I Hussain without a 

suitable relief as the Force is facing acute 
shortage of Medical . 0fflcers. 

	

• 2. 	In this connection, itmak also be mentioned that 
• 	 out of 218 sanctioned posts of CHS doctors only 

42 doctors including 8 SMOs are presently held 
by this Force, 

We have requesting the Ministry time and again 
for posting of Medical Officers as per 	kki 

authrorjsation but no irrroveriient has been 
noticed so far. 

The defic±èncy of Medical Officers for an 

organisatlon located in difficult and remote 
areas is causing considerable health problems 

to our troops and their families 
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50 	In view of the above it is regretted that no 

doctors can be released until relief is provided. 

Yours faithfully, 

Sd/p. M.C. Bordoloi 
C.G.O. 

for Director Gene Assam Rif". 

Thereafter the applicant had to continue to 

serve under the Director General, Assam Rifles and his 

posting in the Delhi Administration could not be 

implemented due to . acuteA shor€age of Medicl Officers 

in the Organisation of Di.rector General, Assam Rifles. 

- 	. 	 Copies of the letter dated 19.2.1987 and 11.3,87 

are enclosed as Annexure IBI and 1 C ,11  

iii, That the applicant beg to state that due to his 

pos€ing in remote areas throughout his service career, 

the children of the applicant faced lot of educational 

problems and deprived of better educational facilities. 

In the year 1987, the applicant requested the Bug. 

S.C. Katoch, the then DIGA Hq. Nagaland Range (North, 

Assarn Rifles for his posting from Tuensàng to 10 Assam, 

Rifles, Mokokchung, Nagaland. Accordingly the applicant 

was posted at Mokokchung in September 1987. 

iv. 	That the applicant immdediately after posting &t 

Mokokchung suffered a. masàive heart attack and brought 1-n. 

5 Air Force Hospital, Jorhat where he was admitted 
Ii 

and -was under medical for 	45 days. Thè•applicant 

was advised to stay where medical facilities are available. 
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v. 	That the applicant was promoted to the post of 

Chief .edical Officer of the Central Health 

Services, vide letter. No. A.32012/1/88-CHS.II dated 

14th March j. 1988 issued by the Ministry of Health and 

family Welfare, Govt. of India Ne* Delhi.and posted 

the applicant in Delhi Administration of Central Health 

Services. But the Headquarter of Director of General of 

Assam Rifles 4has obtained the approval from the 

Ministry of Health and Family. Welfare for creation of 

two posts of Chief Medical Off icerA in the .Assarn Rifle 

and also obtained the. consent of the appli.cant to serve 

the organisati.on of Assam Rifles. he applicant was 

at the relent time recovered from massive heart-t.tkx 

attack and given his consent considering acute shortage 

of medical officers in the organisation of Assam Rifles. 

'4. 
A copy of the promotion order dated 9.4,88 

is enclosed as Annexure'D 1 . 

vi, 	That on completion of three years at 10 Assam 

ifle Mokokchung, Nagaland the applicant was transferred 

and posted toa newly raised Battalion with its. Head- 
far 

quarter at Udaipur, Agartala which is veryfrom Agartala 

and there was no family accommodation and there was 

difficulty of continuation of education of applicats 

children since the school and colleges there at Udaipür 

in Bengali medium. Therefore the applicant represented 

for reconsideration of his posting but the authority 0 

did not consider his case of reposting. Fortunately 

after sometime the posting order of 23 Assam Rifles, 

Udalpur was modif led and the applicant transferred and 
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posted to 29 Assarn Rifles, Kohima, Nagaland where 

English medium schools areavailable and mdeical 

facilities for the applicant is also available and 

the applicant presently under the supervision of the 

medical specialist NagaZ Hospital, Kohima and there 

is also 154 General Hospital (Army) at Zakhama which 

is about 16 km. away from the unit, where the applicant 

is posted. 

vii, That the applicant wwlax is posted to 29 Assam 

ifles, Kohima since 20th December, 1990 and serving 

in this Battalion without any problems to his superiors 

and with their utmost satisfaction but surprisingly 
to Naginimara 

the applicant is now transferred and posted Lvide 

DGAR Signal No, A 1569 of 18 January 1995. Be it stated 

that 13 Assam Rifles, Naginimara is located in a very 

interior place of Nagaland where no medical facility 

is xx xxxIlabIlItyxix available which is required 

fbr the applicant who kax is already suffered a massive 

heart attack and now also under regular medical check up. 

Moreover, there is no educational facility for the 

children of tfie applicant who are at present studying 

in school.and college at Kohima.. Therefore the present 

transer and posting order date 18.1.1995 is going to 

disturb the educational facility of the children of the 

applicant and a-iso there is risk for the applicant if 

he carries out the aforesaid order of transfer as .he 

Is a heart patient. The applicant immediately after 

receipt of thetransfer order dated 18.1.95 submitted 

a representation to the Dixector General, Headquarters 

Directorate General of Assam Rifles Shillong-li' on 

23.1,1995 stating details of his problems and requested 
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to transfer and post him either ARTC & 5/26 Assam 

ifles, Dimapur or Headquarters of Directorate General 

of Assam Rifles,, Sbillong where the educational 

facilities as well as medical facilities are available 

for the applicant. It is also requested in case the 

applicant cannot be accommodated in his choice p&aces 

of posting in that event the applicant may be repatriated 

to his parent Department thatis Central Health Services, 

Ministry of Health and Family Welfare, New Delhi.. 

A copy of transfer order dated 18.1,1995 and 

representation dated 23.1.95.are enclosed as Annexure 

1 E 1  and'F'rpectively. 

viii. That the applicant also entitled to choice 

station posting in terms of the Office Memorandum dated 

14.121983 bearing No. 20014/383 EIV issued by the- 

Govt. of India, Ministry of Finance, Deptt. of Expenditure 

New Delhi as he is settled with All India Transfer 

Liability. 

ix, 	That the, applicant completed nearly 26 years 

of service in the Defence Department although he 

belongs to the Department of Central Health Services, 

under the Govt, of India, Ministry of Ramckk Health and 

family Welfare and there is not obligation or liability 

on the part: of the applicant to serve the Defence 

Department therefore Directorate General of Assam 

Rifle s  is liable to accommodate him to his choice place 

of posting or to repatriate him to his parnt department 

i.e. Central Health Servies.,Ministry of Health and 

amily Welfare-, New Delhi. The Honble Tribunal be 

11 
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Pleased direct the respondents either to accommodate 

him to his places of choice stations or to repartriate 

him to his parent Department i.e. in the Central Health 

Services under the Ministry of Health and Family Welfare, 

New Delhi. 

x. 	Thatthis application is made bonafide and for 

the cause of justice. 

7. 	Reliefs prayed for : 
rA 

Under the facts and circumstances as stated above, 

the applicant prayed for the following reliefs : 

That the respondents be directed to transfer 

and post the applicant either at ARTC & Z S 

Dirnapur or 26 Assam Rifles, Dirnapur or 

Headquarters, Directorate General of Assai 

Rifles, Shillong. 

or 

That the applicant be repatriate to his parent 

Depa.rtment i.e. Central Health Service, Ministry 

of Health and gamily Welfare, New Delhi 

or 

That the respondents be directed to modify/ 

cancel the transfer and posting order dated 

18.1.1995 and be allowed to continue to work 

in thepresent place of posting at Kohima, 

Nagaland(29 Assam Rifles), 

- 	11 
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T—he above reliefs are prayed on the following AcRawagx 

• 	 amongst other 

GROUNDS - 

For that the period of defence service in terms of 

offer of appointment letter dated 31.1.92 is long back 

over. 

For that the applicant served nearly 26 years in the 

defence, althrough there is objection to serve only about 

10 years or upto the age of' 45 years which is already over 

long back. 

For that the applicant is entitled to choice station 

posting in terms of office Memorandum dated 14.12.83. 

For that applicant is a heart patient and required 

to stay in a place where medical facility is available. 

S. 	For that the applicant served entire period of his 

service in the defence department and now entitled to 

choice place of posting,for educational facility of 

children, 

6, 	For that the applicant could not be relieved on 

his repatriation to his parent department i.e. Central 

Health Service on two occasions due to shortage of 

Medical Officers in Pssam Rifles. 

• 	 7. 	For that the representation of the applicant is 

recommended and forwarded to the Headquarters, Director 

General, Assam Rifles, Shillong, by D.I.G.,Assam Rifles 

• 	 • Nagaland Range and also by the Headquarters, Inspector 

General .Assam A Rifles (North) Jakharfla, Nagalafld. 

contd... 	12/- 
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B. 	Interim reliefs prayed for 

During the pendency of this application the 

applicant prays for the following Interim reliefs : 

That the transfer order dated 18.1.95 (Anaexure—) 

b,e stayed till final disposal of this application or to 

pass any other order deem fit and proper by the Hon'ble 

Tribunal. 	 * 

90 	 The other remedies has been exhausted. There is 

no any other remedy saue and except filing this application 

• before your Lordships for appropriate a relief. 

That the matter is not pending in any other 

Court/Tribunal.  

Particulars of' the Postal Order -.-----.---- 

Postal Order No. 	: 8 03 882901 

Date 'of Issue 	 - 3101.1995 

Issued from 	 - G.P.O,,Guwahati 

Payable at 	 :,— G.P.O. ,Guwahati 

	

120 	Details of Index 
-a---  

An index showing the particulars of documents 

is enclosed. 

13. 	List 0 	osure 

As per Index. 
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V E R I F I C A I I O 

I. Shri Ikram Hussain, Chiefs (edical O?ricer, 

presently resident o f <ohima do hereby declare that 

the statements made in paragraph I to 13 are true 

to my knouledge and I have not suppressed any material 

factee 

Date 

-Place : 
	 Signature 
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No. A.12025/97/72_CH61I 
Govrnment of India 

of Heultb and Family Planning 
(Department of Health) 

NewDelhi,the ---------- 1972 

1 .  

, 	 .-. . 

kw 

Ministry 

1- lt - 

M i MORANDUi 

Subjeot- 	Recruitment to the General uty Officer, Grade IL 
of the Central Health Service. 

... . 

On the recommendations of the Union Public Service Commi 
ssion the .ecratory, Departments of Health & Family Planning offers 
Dr. Ikrarn Hussain an appointment in the General Duty Officer Gradeli 
of the Central Health Service and posts him under the 453am tIfles 
On the following terms and onditiOflS- 

1. The post is temporary and he wilibe appointed on an officiating 
basis only. He will be on probation for a period of two years from 
the date of appointment 	ich may be extended or curtailed at the 
descretiOn of the competent authority. The confirmation will depend 
on the officer's relative position in the overalisefliOritY list and 
on the availibilitY of a clear vacancy. Failure to complete the pe-td 
of probation to the satisfaction of the competent authority will n 
render him liableto be dischcrgd from service at any time witnout 
any notice and Ossining any rea.s000r be reverted to his substantive 
poston which he may be retaining a lien. 8ftar the satisfaCtorf corn 
p'letiOn of tte period of his probation, the termination of appointai 
ant will be by giving one month's notice on either side. The appoi 
Ing authority, however, reserves the right of terminating his 

serl 

vices forthwith or before the expiration of the stipulated period 
of notice or the un-expired portion thereof. 

The Scale of pay of the post is Rs. 350_25_500_30_590B3 830 

-35-900. The initial pay of such candidates as are in Govt. service 
will be fixed accordig to rules and of those who are not in Govt. 

service will be fixed at the minimum of the pay scale. 

Non - practising allounces is admissible at toe rate of 33 
of pay subject to a minimum of Rs. 150/ p.m. 

Dearness allew- and otbee allowances as admissible to Central 
Govt. servants of corresponding status stationed at the place of 40 

duty. krtvate practice of any kind whatsoever including laboratory 
and consultant practice is prohibited. 

he/she okwil is reuired tio contribute compulsorly to the G 
Fund in accordance with the rules in force from time to time. 

The appointment carries with it the liability to serve in any 
part of India or outside. 

I.ti. 
Ha/he is re4uired to produce a certificatt of physical fitn 

ess from a duly coristitutea Aedical board. 

-"ix. he/he shall, if so required, be liable to serve in any defenee 
service or post connected with the Defence of india for a period of 
not less than 4 years including the period spent on training, if any 
provided thit (a) he/he shall not be required to serve as afores 
aftertbe expir of ten years from the date of appointient, (b) he/ 

Sho shallnot ordina47le be rejuired to serve as aforesaid after 
attaining the age oQ 45 years. 

I. Un a ppointment, be/she will be reuired to take an oath of shag1 

ance to the Constitution of LndIa or t
nakea solemn 5ffirrnatto0 to -- 



the one: osod 

He does not bve more than one wife living or tha he baviri 
a spouse 1ivingis not married in any case in which such marriage 
1,void by reasdnof its taking place during the llfo time br sub 
spouse. 

kie/he i not entitled to any travelling allowence for jolei  
ing the appointment. 

Other o -iditions of service wilibe governed by relevant r* 
las und orders that o-rnay be in force from time to tl-i.ae., 

2. 	in audition, the following concessions wi1lb admiss4blo if 
posted to a station within the tribal areas of Arunachal kradesh 

a special payet 35 of basic pa :3ubj oct to the inimum. 
of Rs. 125/- p.m. and a maximum of Rs. 250/- p. m. 

Free acomodatiori of a simple type and simple fu,rnitur 
Winter alloauce for 5 months w:Lth effect from Noveb 

or at the rate shown at 6hillong, and other Dlaces of Krunacbal 
?rsdesb declared as winter zoQes, viz. ±3omdi.La, 1 aiwaug, 6epla, etc 

(a) Pay 4pto R. 750/- 	ioZ of py subject to a minimu 
ru of Rs. 10/- and a maximum of 
Rs. 25/. 

(b) Pay upto is. 751/p 	The amount by which pay falls 
short of Re.. 775/- 

3, If any decluration given or information furthished by him/her 
proves to be falls or if he/she us found to have w1i1i'ully suppre 
sseduoy material information, ho/she wilibo liable to removal fror 
service and such other as Government may de(w n&cessary. I 
40 This Ministry may please be informed withIn 14 days of. the 
receipt of this Memorandum whether or not be/she accepts the offer 
on the above terms and conditions, and return the necessary declu 
ration. I1nay be noted that no request for change in the posting 

indicated in this Memorandum wilibo entertained. If no reply is 

received by the stipulated date, It wilihe presumed that he/she 
Is riot interested in the offer, which will be treated as camcolled 
On hearing from him/her, necessary action will betakeri for his/her 
Medical examination etc. 

5. The originalrtificate(s) of----- 

	

/ 	 /-------------- may lease 
be sent imtnedlatØ'ly to this Ministry fo1fr  variuicat:Lo. 

- 	 (P.V.kiariharasarikaran) 
Under secretary o the Govt. of India. 

Lr, Ikrarn Hussein 	S  
I 8 Aissam tif1è 

C/U 99, 
Copy foarded to :- 

The Duty ecretary( lanning& Dve1opment), runacha1 Prade, 
'N 	 \ 	 bI1long. 

the ecrary, 	 New Delii' with reference to their 
letter No."V- k-/l09l(166)/71-R ded 31-1-19720 

Jitft 

that effect in the prescribed foru. 

/-
'
xi.. He/be is required to submit a oec1araion in 
forai to tre effect that:- 

\ 
IV 
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Uu Uuthi, ciituti the j 	Fib, p 197 

i Ui h 

The P,a8iuunt U i1ud to rUr Lhu trantur 
of Dr.Ikrasn Hutuajn aniur iludical Ufficer af t.hi CunLral 
Hr1th 	rvicu, at proorit 	rkin unuer the Aaitlu 
t bu.Lhi 	 ijulni in public intdret 4th 
iJiut.e uIfu.L.. 

jC'WT rY TL ML Gj1J. OF ItIA 

To 
1. 	 The Dii.Ler (itial, [aLra ifitu, :hilln, It Jo 
requtud Lhut .Jr.lkraffi I1uain 1  .iunir 1adic.'1 Uf'ficer if CHS 
may Jlu8b be ruiiQvud rt hi duticti irn iiUtly i4th ins truc.. 
tune to rrt rr ciut.y to th 	crta':y(fltdica1), Ueihi 
•dminitratin(PPH ott.), bhaninath 1arj, UuLhi. His eflurs 

iinQuLhrIant rp.rt in tr 1ic;tc m.iy 	 Le etainud and 
frdit.. this.rliLtry t.L fu..ther 	 ctien. 

2 e° 	 Tho ucvut.ry ()LJic1), o6lhi Jminit tien(H 
Ott.), 	Zhanth"a, 01hi...54. 	It is r. qu3tec. thut 
Qr.Ikra.m tJu4in, un.Lar Miuig.al uficur May PIUHL,,U ue u11eud 
to jin a 	an as ha rirta for, duty. Th craa 	umtien 
report, in triplicata, in h3 fct may pluatia be .atainod 
iind feru.&rd 	to thia Ministry for ruthur r.airy ctisn. 

5. 	 [):,Akrara Hu,1ifl, 3er1cr llwuicul Lt'ficer(CH5), 
*MMJ$*&XX 	 C/ej jptj, 

4,, 	 LIi 	V .iactian. 

r 	 • ) runa 	ni . 

p  IPA 
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ele N0 PA 	231O/233 	harat Saar 

GoVfirneX1t of 3ndia 
rih itralaYa 

1jnistrY of ome Af"airs 
a11Rfli(l e shalaYa A sSIdfl Y1e s 

Directorate Geil A291 TtlfiCC 
Sillillong-73Ol 1 

 -37 
. 140 j/3-6q(TT_15 AT/!(A)'11 1.ar 

TTndtr SeCr'taTY 
to the Govt of India 
VinirY of iealtL & 'am1lY Welfare 
(Deptt of }Tea'ltlL) 

New pelbi 

TRATIIri'It 	L1 	J1 

Sir I am directed to refer to your o'der 	
.22fl12/42/66 

II dated 19 'eb T on the subj ect floted aboe and to state 
that t will not be posi1e to release Dr I l!ussath without 
a suitable relief as the ?OCO is facing acute ortage of 
ediCal flfficerb. 

29 	In this conctiOn it may also be rnerLtiorLed that out of 
218 snctofle posto of CT$ doctors only 42 doctorS including 
8 SM0 are presentlY he1 by this orce. 

We imve requeStirt the ixistrY tiie and 	ain for 

.postifli of !ediCal Qffi'cT as per authoria10 	ut no 

iproVeteflt has been noieed so far. 

Ie defici1C 	edical officers for an 0tiOii 

located irk 
dficult and remote sreas i c5using considerable 

ir f 
haltul proble3 to our troopr and theamilies. 

)n view 0 r the aboVe it is regrettei that rc doctors 
can be relea:-ed uitil j.elief is 

yours faithrUll, 

3(1!-  XX 	X' 
('rC idoloi) 

for Direelor GCIL AI 	Ri! 

* 

1. 	TTQ 	
RanF (iorth) — 

With ref to their letter Y.O. 

Rifles, C/fl 99 APO 	
i.i9011/10/87 	dt 10 'eb 

:7. ToactiOi is being taken 
since traitofer of k Dr I 

1uSSaifl 
h,s been considered 

by the iin-i . ry ;id e their' 
0der quotP( above. 

rn7 
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No. .32012/1/B8-CHS.II 
• 	 Covernmont of India 	 ..'.,.• 

Mitistry of Health & Family  Welfarb 

Nu Delhi, dated he 1/ t arc h , 1988  

To 

A ll ParticipatinO Uriits/Organisat.OnS 
• 	 of' OHS. 

Subjact:- 	Promotion of Senior Modical Officors 
(1.3000-4500) to tha post of Chief Medical 
Diricor (P6.3700-5000) of the OHS •. Regarding. 

Sir, 

I am'directed to ay that the Preident is 
pleasad to promoto the Senior Medical Ufficer in th 

scale of 1.3000-4500 of the OHS as mcntioned In the 
Annexure to this letter to the post Of Chief Hedical 
Officer (R,3700-5000) of the OHS on an of fici: tinrj .hsi3 

with effect 'Irom the date they assume charlje sf the post 
of Chief Muicil Officer in the concerned ins i tution/ 

organisation as ind,icoted .aqainst each. 

2. 	 in the event 01' an officer, who i; promotid, 

being.on study' 1uve, :deputation on f'oreign niflfl)0flt 

the promotion uill take effect from tho data rio/she asuios 

	

'his/he: 3ii/ laui.fl/ 	 ' 

return from i'oreign assiçjnment. 

3, 	 in case any officer included in the Aniexuro 

is or has bui.n oil uniuthcirisod absence during the l icist 

five years, hu/'Iiu my 'iut be prainLited to thu post or 
Ch.f' Mudicui Of iicr till a ducjjon rojarcJing roijuluri- 
stion of unauthorisci absoncu 'is takon. Tha dotails of 

such cases m.'y please be r!oportoci to this Ministry. 

 On 	promotion 	to 	thu 	pust 	of 	Chief' Modical 

Officer, the 	poy 	of' 	t:'iu 	officers 	shall 	be 	fixed in 	the 

A Sc0 
of f,3700-5000 	ndr 	F.R. 	22-C. 

 Ti'iu 	seniority 	of 	Lhu 	OfI'icurs 	will be 	regu- 

l.tod 	on thu 	besis 	of 	their 	intur - su.- suniurt' i n 	Lho 

gradd of Sonior 	1tdjchl 	Officers 	of 	the 	CH 	oj as 	rnuy 

be determined by 	thu 	Government 	in 	acc:oUuuice ci Lh 	thu 

rolovant rulJ3 • 	The 	list 	o 	of'ricoro 	in 	the 

not in order of 8oniority list in the post 	of 
nnoxuro is 
Senior 

Medical Oj1 ticur. 

• • ..Contd..2/.. 

G 'A 1,17Y~ 
JJ 
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A—  - - 	- - .- 	-- - 	---- - - - 	 ..____ 
_••\ 	

- -'< 	1 , 

A 	copy 	cf t ni 	lLtL 	r 	my 'c 	o 1) 	do  

avail o10 	tu 	thu Uff i 	r:; ccir . ruf, Tv. i r 

c ho ICJU 	rLI.LIIHLJJ 	hiti 	)t r 	)ifl P 	i. 	uf uJuJ 

Medical 	Of[ic 	r/ 	3ull utiuii 	t-p.;rt i 	Liu 	bst ct' 	Chiaf 

Medicol 	Ofticor 	i n iiViiiCt. 	) 	iy ;1 nhirud 

and 	foruordd 	i:u 	Ui 	s 19jni s ty 	LLrL'iJLiIu1' rhcuory 

action. & 

dLh[uHy, 

(Pj, 	KPPUF:) 
UNOR .ECHL FAHY 	TU 	JHF 	CLiJT. 	OF 	IN0I 

No. 

1, Copy 	tb. 	11 	Poy 	ind 	AccounLb 	Of Fics, 

 The 	Of'f'icor,'CGHS, 	Nu 	Delhi, 

 Cuncurnd 	of f icure 	Lhruucjh 	Lho 	Hc-iod5 	of 
orrice/Dupartiiiuit,of0rJnisicp/InsLitJt. 0 fl, In 	case 

they, 	on 	iroc1otL /Er3 	costed 	o 	P 	& 	T 	or 	lini:tLy 	Of 

Labour, 	it is 	ruquuted 	thot 	thuy 	rny 	contoct 	the 	I1inisry 

of 	Communication, Doprtrnorit 	of 	posts, 	Now 	DelIii. 

1lini3try' of Labour, 	Jaiolmer 	Houio, 	Sin10 	Stoiuy 	Hut- 

mun 	Fn 5jnrh, Pond, 	Nw,i 	floihi 	rospoctivoly 	for 	their, 
pO5tiflQ. ,. 

. Minis try 	6f 	Crjninunicit!'on 	(Liop L, 	of 	Pos ts) 

Nw 	0L1.hi , (Stiri. . 	, 	Choth-' 	D.i rrc to r 	(Sto rr ) ) 

Mini-tiy 	uf 	Liuur, 	J •j 	 3nle 

Storoy 	Hutñluntb, Mon 	Si:qh 	fuad, 	1uu.Du1hi, 	(Sin 	SS. 
Bhalla, 	under 5ucr:tary) 
6. CHS.,I 	Suction, 	- 

CHS, 	Soctjun, 	 - 

8, CGHS. i(ii 	Soctiohs, 

9 1 	- PH 	(IH) 	Sctioji 'of' 	the 	Dto.G,H,5, 

10, M3dcl 	(F 	& 	5) 	Soction 	0 	tha 	Dte,G.S. 

- Admn, 	I/Il 	Section 	of 	the 	DtoG,H,$, 

12. EStL,IIL 	Section, 	 - 

- 	. . 	 _-_-- 	----- 
(picRrPuR) 

1i-NDLR 	LCiTA 	10 	I1IL 	LdV1, 	OF 	INDIA 
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381. 

- - - - - - - - - 
r.Vi5Wa N th Pr3S3d 

CIP,flb 
01p,ancht 

SriV5taVa 

(-1\,orgn 

3629 Dr.T.0.ltk 
CGHS,LUC0W 

363. 
CGHS,1U0 

CGH3,B0aY  

3& . Dr.S. 	.5h 3 	h 
PHO,9Omh3Y 

1hi 
ss'. Rtf1 

 Dr,Ikrm Hus.ifl 
ccH5,JaiP. 

 anc- 
Delhi Ad.  

3870 Dr,K.C.'ll CGHS,M draS. 
Rc CGH3,t4 

 CGHS,LUW  

Dmafl Vrma .DiRiPU 
c3,LUC0W 
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4' JCOY/ 

— 	 3. 
From 	: OUMR 	DIG; 	181U36 urLU 

TO 	a NLR(S) A-1569 

info 	2 29 AR 

Po&ting Civ 	11.d 	Offr 	(.,) 	Firstly 	(,) U/19 	posting approved 

(, 	Or 	J P Swikia comma CNG 	1 	R Ai 	I 	anj 	•.chl 	.j 

Or Somorandra SinLJh comma 1O 	3 AR to 10 	1R 	(. 	C 	(, 	Or 	IIC 	Boi 

cimma 	5110 1 	A 	[o 	3 	A:1 	(.)L) 	(,, 	Or Ikram Hussairi comma 	0110 

2 	Aft 	to 13 	Ai 	(.) 	3acndly 	•j 	ftiv )l:l 	
. 	

bi 	
(. ) 	

all 	offr8 

ta.1'lov, 	iiithout rli6f 	(,,) 	brova 	(,) Mov to be complto 

by 2j Feb 95 	(.) 	thirdly 	(.) 	intimate ACR/ICR as applicable 	(.) 

forthly 	(.) inti.matu 	TO/Li$ 	all 	concerneL(.) rirthiy 	(.) 

eck- 
•. 

it 



From, 

un LA_t- 
CMO F9 	/ 

1 	 29,Assam Rifles 
c/c 99 PO 

To, 

The Director General 
Heedqusrtere Directorat, General 
Asem Rifles 
Shillong-Il 

(through Proper Channel) 

5U3 	POSTING CMO 

Repectød Sir, 

I • 	.Iith duo respect and htsnble submission, I beg to ly the 
follo',ing few lines for your kind consideration and favouroble 
orders plea8e. 

2. 	Sir, I have joined this fine force in 1959 from the Central 
Hoolth Services and since than sorving in different units of this 
force uridor your kind command with entire satisfaction to my 
superiors till dote and presently as a Chief Medical Officer (.election 
rod) in 29 Assrn Rifles. 

3. My 	tenure of pooting 	as undar*- 

 8 Assam Rifles - Herd eroo- from -19:9 	to 	17-with 
Jn H /inqs 

 7 	Aorn  Rifles 	from 	1976 	to 1973 	(at 	hnl.-3nJ-Hord 	area) 

 15 Assom Rifles 	from 1973 	to 1987-H&rd 	nre-jth 
Ur 	H./iygo 

Cd) 1 	Asoarn 	Rifles 	from 	1987 	to 1993 -soft 	nrea Ln HQJWinga 

Ce) 29 Assam Rifles 	from Dec 	1990 till 	cate -Gft 	urea. 

4. With ref to your Sig A 1569 of 10 Jan 95, 	I 	am under posting 
to 13 Aesam Rifles and to mov by 20 feb 95. 

5. But Sir, I 	desire to put forward some of my genuine problems 
for which your highly esteemed office will kindly consider, 

6. Eirstly Sir, my three children are colleçe/school 	going, 
prosecuting their studies 	in Kohima Arts collegeend Little Flower 
school here with N135 	syllabus. 

Seccndly Sir, I myself is a heart case and euffrred from 
a heart attack in 1987 while I was posted in 10 Asacm RIfles • I em 
stilt on regular checkup under Medical Specialist, No-jo Hospital, 
Kohjma who has recommended me to stay near by a well euippod 
hospital to tackle any eventuisties.(Medjcal Cert attached as 
Appex -A ). 

Thirdly Sir, I have not much time left for my rotromont 
from service, o I intend to construct a delIing houco t Dimapur 
for which negotiations are already started. 

•. .......2/- 

'A 



	 --- ' 	

i- 	TTTJi 	-- 	 _%_.I•—I_____•__ 

h 	n 3 erving 
whele hertedly and never been s pr,bl'r to my superior end 

rl two t'jre, of service are lk for my r'•r"-'r-r, 
(supnr ennu,jon in te yent 23) • I 	'nn, I 	en-y 	t lt one marc' tcrnuru whcre I c a n extnnrj 'ettr educntj-r 
childrnn at this crjcj,l stne wb'r t'-ey nrc stud'ijn 	in hjher 

and to plan for future sett1emnt of my frr11v. 

1 'I. 	Therefor 	 . e Sir, keeping in vie- of 'be forgcinr, fervnntly request your 	odiel f Lind bni•n 	'r ty to p - n 	-t -riy onr,,  of the un-J-r m 	tjnn - 1 pl aceg  where m y  r"ij'rn crn pro'-jt. their 
otutien citisfectorily, md for whicI - ct of vur kindnqo. 
I ehell be ever grtful to you. 

() 	AR1'C&S 	
- Dinipur 

(b) 	26 AR 	
- Dimepur 

(á) 	H 	
- 	 Shfl1r,rr' 

1 1. 	Letly Sir, In CSC my po•.ini te one of 	''ova mntione 
plocej i not conidr-ed duc to 	iniitr, rc - on 

/rovarion to Ceotro! Henith5orvicec --v kinly b~ t'k n_up  ttia Ninint ry of He- 	h Scrvicn, tew 	r1h1 	ii net nrr I MAY ple - o, 	he 'llwd to continue in t hie 	rttnLn 	till rj'rgjr,n to Controi Hcnith 	rvic ~V is reoiv 	l'rurl 'Iini-r. 
Thnnkinj you in a nticip a llion. 

Youri I 'it' fully, 

Flc0 	 1 

: 	23 	a t 	 ( )r Ikrr- 	613()jrl) 

- 	

CPC (3) 
ncl 	4 (Fo ; :) 

t 	- 

1. 

i)irct -'r-t 	'.2nar'i 	'iflo-. 
(Medjc] ]renh) 

ShiLlcng_11 

 -P'L 

 

Inspector Gen,ral Ag,m R ifIcs (': orth) 
C/C 99 APO 

Hcadquortrg 

NgiIsnd Ringe Aseem Rifles (South) 
C/C 99 APO 

A 2ronch (Irtornol) 

Office CO3 



CENTRAL AD1INISTRATIVE TRIBUNAL 
GUWAHATI BENCH ::: CLftIIAHATI - 5 

• 	 U.A. 24/95 

Dr, Ikram Hussein 	 ... 	 Applicent 
-v s- 

Union of India & Ors. 	... 	 Respondents 

P R E S E N T 

THE HQN'BLE SHRI G. L. SANGLYINE, MEMBER (ADMN.). 

For the Applicant 	•.. 	Mr. J.L. Sarkar, 
Mr. M. Chanda. 

For the Respondents •.. 	Mr. S. Au, Sr.C.G.S.C. 



k' 	Memo No. : 	 Date : 

	- 	Sd/— MEMBER (A0MN) 

Copy for information & necessary action to : 

Or. Ikram Hussain, Chief Medical Officer (s.c.), 29, Assam RIfles, 
Kohima, Nagaland. 
The Secretary, Govt. of India, Deptt. of Health, Ministry of Health & 
Family Welfare, New Delhi. 
The Director General, Govt. of India, Deptt. of Halth, Ministry of 
Health & Family Welfare, New Delhi. 
The Director General,Headquarter of Directorate General, Assam Rifles, 
Shillonq-79301 1. 
Mr. M. Chanda, Advocate, Gauhati High Court, Guwahati. 
Mr. S. All, Sr.C.G.S.C., C.A.T., Guwahati Bench, Guwahati. 

SECTION OFFICER (3) 


